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Forvign' Exchange Scised in Bombay

Will the Minister of Finmance be
pleased to state:

{a) whether it is a fact thay foreign
exchange of huge value was seized on
the 30th April, 1967 at Bombay by the
officers of the Preventive and Marine
Division of the Central Excise:

(b) if so, the nature of the articles
seized; and *

(c) the action taken by Government
in the mastter?

The Deputy Prime Minister and
Minister of Finance (Shri Morariji
Desal): (a) and (b). On 30th April,
1987 the followoing instruments of
foreign exchange were seized in Bom-
bay by the Central Excise officersi—

(i) British Postal Ordery

valued at £ 2,996-0-8
(ii) Travellers' Ch

valued at £ 30,100-0-0
(iii) Bank Drafts valued

at £ 15,900-9-7
(iv) US. Travellers’ Cheques

valued at $ 41,000.00
(v) U.S. Bank Drafts

valued at $ 14,001:09

At the official exchange rates, the
. value of the instruments of forelgn
exchangs seized is about Rs. 1441,
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(¢) The instruments of foreign ex-
change seized have been confiscated
under the Customs Act, 1962. Fur-
ther investigations under the Foreign
Exchange Regulation Act are in pro-
gress.

Lead Foisoning

1178. Shri C. K. Bhattacharyya:
Shri Baburao Patel:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government's atten-
tion has been drawn to a statement by
Dr. D. P. Banerjee, Medical Inspec-
tor of Factories, Bihar, “that the in-
cidence of lead i and other
diseases arising out of the use of lead
in industries are increasing alar-
mingly™; and

(b} if %0, the precautionsry wmea-

sures proposed to be taken in the
matter?

The Minister of Health and Family
Plnning (Dr, 5. Chandrasekbar) (a)
At a symposium on “Lead Hazards in
Industries” organised at Jamshed-
pur onn the 27th and 28th April, 1967,
by the Bihar - Factories Inspectorate
and the Tata Iron & Steel Compay
1id, Jamshedpur, Dr. D. P. Banerjae
had stated that “Lead
different lead processeg is guite hiﬂi :
in Indian factories”. However, in a
study carried out by the Central
Labour [nstitute no clinica] case of
lead poisoning was traced, though the
workers were exposed to Very large
concentrations of lead.

(b) Necessary provisions already
exist in the Factories Act and Rules
and constant and strict vigilance is
maintained to ensure that the rules
are followed by the employwers and
the employees. Additionlllyumi
nars and symposia are organised peri
odically to create eomeioumof
possible health hazards from leag and
other toxic substances in industries
mdtheneedwadm preventive
measures. recommendations
mdeat-ﬂmmmdm
are effectively followed.





